619  Written Answers
Minister of HEALTHAND FAMILY WELFARE
be pleasedtostate: '

(a) whether high evels of pesticide residue in ‘

the mitk and milk products have beenfound;
{b)tlso thedawdsmeraof and *

(c) the steps taken to check the pesticide
residue in milk and milk products?

THEMINISTER OF HEALTH AND FAMILY
WELFARE (SHRI B. SHANKARANAND): (a)
and(b). Ananalysis of 2205 samples of bovine
mitk conducted by ICMR has shown that 464
(21.04) samples exceadedthe imits prescribed
underthe Preventionof Food Adulteration Rules,
1955

(c) Thefollowing steps have beentakenin this
regard:-

(i) Maximum tolerance limits of pesticides in
milk and milk products have been laid
down under the prevention of Fodd
Adulteration Rules; 1955.

(i) The Food Health Authorities of State
Govemnhents/Union Testitories havebeen
urgedto keepa vigi onthe quality of food
articles.

(w) Reguiartraining programmes are arranged
for the Chemists in the analysis of
. . idves.

(iv) the State Food laboratories are being
under Centrally Sponsored Scheme.
Polio Vaccine
6504. SHRIMANIKRAOHODLYAGAVIT:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedtostate:

(a)the tolal quantity of polio vaccine being
produced nthe country at present:
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(b) whether the quantity of the vaccine so -
producedis adequatetomeetthedemandsinthe
country.

(c)the quantity of polio vaccinebeingimported
atpresent; and

(d}mestepsbengtakenloumassme
indigenous production of polio vaccine?

THEMINISTER OF HEALTH AND FAMILY
WELFARE (SHRIB. SHANKARANAND): (a)
and (b). 100 million doses of oral polio vaccine
from imported bulk concentrates was produced
in 1992-93. There is adequate installed capacity
tomeetthe demandsin the country.

(c) Polio vaccine in finished form is not
proposedto be imported at present.

(d) Three units in the public/joint sector and
one in the private plan to produce the polio

vaccing.

Statement Correcting Replyto -
Unstarred Question No.2524 Dated
23.7.1992 Amendement in Law to Deal with

Rape Cases Against Women
[Engiish

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFARIS (SHRI
RAJESH PILOT): Inreplytoparts(a), (b)and(c)
ofthe Unstarred Question No.2524 answered on
23.7.92,inthe Englishversion, thefollowing was
staled: :

{a) (b) and (c). The Govemment have not
received any representation in the recent past
foramendement in the laws dealing with rape
cases against women. However, aletter dated
22.12.89was received from certain Women's
relatingto punishment for the offence of rape lo
make it clear that while the Court may award
imprisonment for less than the minimum term
prescribed thereinfor exceptional reasons. for
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oranyaspect ofthe conduct of the victim ci rape
shalthave norelevantwhatsoever. The question
of amending IPC for this purpose is under
consideration ofthe Govemment.

The&metgivenabommaypleaseberead
asfoliows:

(a) (b) and (c). The Government have not
received any representation inthe recent past
for amendment in the laws dealing with rape
cases against women. However, aletterdated
22.12.89was received from certain Women's
Organisations seeking amendment of the law
relatingto punishment for the offence of rapeto
make it clear that while the Court may award

imprisonment for less than the minimum term-

prescribed therein for exceptional reasons, for
this purpose, the character, reputation, status or
any aspect of the conduct of the victim of rape
shall have no relevance whatsoever. The
question of amending IPC for this purpose is
under consideration of the Govemment. A
momorandum dated 8th March, 1990 from
Women's Orgnisations stated Inter alia that
changes are requiredin the criminal law refating
torape, bigmy, adultery, etc. However nospecific
amendment has beensuggested.

As soon as the mistake was detected
necessary action was initiated to comect it.

(English]

Statement Correcting Replyinthe Lok
Sabha Unstarred QuestionNo.3434 Dated
18th March, 1983 Modernisation of
hospitalsin U.P.

THEDEPUTYMINISTERINTHEMINISTRY
OF HEALTHAND FAMILY WELFARE (SHRI
PABANSINGH GHATOWAR): linvited attention
tothe reply given to parts (a) and (b). of the
unstarred Question No. 3434 on 18thMarch.
1993 regarding Modemisation of Hospitals in
UP.

-

VAISAKHA2, 1915 (SAKA)
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While typingthe fair reply fromthe manuscript,
the word “central” has been wrongly typed in
line 3. The comrect word may pleasedberead as
“extemnal”.

Thiscametothe notice recently, and as such,
correclion is being carmed out. Inconvenience
causedis regretted.

12.01 Hrs.
STATEMENT BY MINISTER

RECENTINCIDENTS THAT TOOK
PLACE INALIGARH.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): | rise to inform the House
aboutthe incidents thattook place in Aligarh on
the intervening nightof 7/8 April, 1993 resulting
in loss of fife and demage to property. '

2 His unfortunate that the incidents led
to a situation where the Police had to resostto
fiing on the crowd, majority of which were
students of Aligarh Muslim University (AMU).
Thedeathof 2 studentsinthe firing caused deep
anguishin the students community not only in
AM:U. but also in some other Universities.
Concemedbythe hurt sentimenis of the student
the State Govemment ordered a judicial inquiry
tobeconductedby aretiredudgeofthe Allahabad
High Court, Shri Justice Syed Zaheer Hassan.
The terms of reference ofthe Inquiry are:-

(a)toascertainthe facts andcircumstances
«.uchizodtothe police firing;

(b)torepost on the adequacy or otherwise of
the action taken by the District Administration
nciuding use of force for controling the situation;
and .

(c}todetermine the role and responsibility of
the local officers and other persons.



